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CUSTOMS, EXCISE & SE R\’iCL TAX APPELLATE TRIBUN
38,MG Marg Civil Lines,08d Red Building,Aliahabad- 2110(}
Regional Bl.mLh Allalabad

 / AD

_ 1/61/2017
"]\0 .
Appettant as per address in table belfow

Respondent as per address in iable below

Final Order No. A/70078-70079/201 7-SM{BR] dated 13!011201

Fam directed to transmit herewith a certified copy of order passed by the Tribunal umlc: C(I) of the
Central Excise and Salt Act, 1944, o

f:.'.gist:‘a r
Appiication Appeal Name and Address of Appellant '
' ' 15"‘3’53;”'2‘”0 KK TOBACCO COMPANY
S-24415, A-6, PREM CHAND
- NAGAR, PANDEYPUR,
VARANASI.
E21542010 SH. LAXMI KANT PANDEY
S/0 SURYA NATH PANDEY, |
8-2/415, A-9, PREM CHAND
NAGAR, PANDEYPUR,
VARANASI
Name and Address of
Respondcm
!  -C.C.E Allahabad
3&]\4.(;'.1\’._:\1& civil Lines,
Allalabad

| C.CE Allahabad
I8,M.G Marg, civil 1ines,
Allabiabyad

Gither Appetlants and Respondents as per Anncxiee,

Copy To
SAdvocatefs) / Consultant(sh:

S. K. Pandey,Adv

62, KIWURSHED BAGH,
LUCKNOW,
UTTAR PRADESH




6 Bar Association, CESTAT, Allahabad

ublications, Custems, Excise. LP. Estate, Delhi,

ice Pvt. Lid,, 5932, Now Robtak Road, Nesw Deli-110005

13 Mark Professional Services Pvt. Lid., 108, Lverest Block, Aditya Fuclave, Hyderabad — 38

1

111G }_-I_ycicr:—1bad.-500082

he ICFATsociety, 52, Nagarjuna Hill,Fu
wledg Pr_qcéssi_ng Pyt ltci,(mxmmmgemen@[udia.cmn)}FF—19, 151 Floor,Cross River Mall,CBD

v

e

Asstt, Registrar




IN THE CUSTOMS, EXCISEA

Arising out of QIA No. 107- 108/CE/ALLD/201_
passed by Commissioner (Appeals), Aiiahabad

I, K.K. Tobacco Company (E/2153/2010) -

1. Sh. Laxmi Kant Pandey "(-E/'-23154]-2_:0__1'_0}
aVERSUSf‘*"

. Commissioner, Central. Exc_lse, Allahabad=

I, Commissioner, Central Excise, AHahabad

APPEARANCE

Shri S,K. Pandey, Advocate. for: he appel!ant '
Sim Pawan Kumar Smgh (Supdt-)_. (A R ) for th

CORAM:

HON'BLE MR:A§i¥\£  

DATEOFHENHNG
HNAtORDERNo

Per Mr. Anil _G'._‘:'Sha kkarwag

The pr esent ab;ﬁéaf’s

108/CE/ALL D/2O i O dated

(Appeals), Ailahabad.

2.

The brief facts o fthe cas_

of the other appef_iant and __'recovere_d -one:diar

Deluxe Register”. Further in the factoi



ST E/2153 & 2154/2010-EX[5M]

obibi c:o_n_ffscated Central Excise

xcise: "duty of Rs. 6,31,267/-

to 79__ 05 2007 and removed




") I order for the co;wfiscaf}_‘@_@._'.of “the seized:
conlaining 78,300 puches_.-_:féﬁéd ._3451_.:-__;?@(:_.!(6.... ..
pouches of Deshi Gutkha, ;: toiah’y va;‘ued
involving Central Excise Duty of Rs. 16 698/ u

Central Excise Rules, 2002 However,-f give :

that z'hey may redeem . the serzed goods

pouches) mvolwng Centraf_ L"xcrse'__' d'uty

(il )

clandeastinely.

(iv) I order for confiS(;a:fq_n_

. 1944,

&




(E/2153 & 2154/201 0-EX{SH]

fe Interest on the Central Excise
t under sect;on 11 AB of

peliants preferred appeals before

aid

e_}zure -ii-_and_- confiscation. He has

“;’_f_Q'UJ'fPQ?J_ChQS_-}aﬁfhé!‘.eas the show cause notice alleges to




have manufactured 37,13,300_-::__';:}_'9:_Llc_hes;-:ou_t_- Qf.-;’r-_éS;;?_-O kg
therefore the show cause noticé".i_s;__:presu'm_pti\__f_e_. Hefu
since goods manufactured and-not cEéared_--;'frdﬁ?;_;th_e
materials seized were not eligible .to. be.confiscate

penalties are not imposable In .the-_present;_case._

&, Heard the learned D.R., who has. submltted tha
Pandey in his statement. dated 21 01 2008 has

caiculations made in the ca!cuiatlon sheet attac

statement that Rs. 6,31,267/- 'wa_, Centta :i‘_‘xus i

kg. Gutkha manufactured (ju_'_ri__ng_-_2__2__.{_)___5_;_2___007

therefore the demand in respect. of Central Excis

Gutkha is sustainable,




E/2I53 & 215472010~ "X’L"a.f’f_f

Exas -*Rules 200_2 whereas said Rule 25 of Central

homze Centrai _EXcise officers to

-Sd/
- (ANIL G. SHAKKARWAR)
" Member (TECHNICAL}
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